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Cantral Administrati.v# Tribunal
Principal Bench, Msg Delhi*

C.P.Ne. 53/96 in
0. A,N©.1347/94

u Delhi this th» 14th Day af March, 1996.

Hon *bis 3hri A.U. Haridasan, \/icB"*-Ch«irfflan (3 )
Hen'ble Shri R. K. Ahsaja, Member (A)

Sh. Lallan
S/e Shri Ram Bes prssad,
R/s Shivpuri, Sector N0,9,

t

Ghaziabad. Petitinnsr

(Sy Shri 3.K. Bali, Advscate)

1. Shri y.K. Aggarual,
General F!.anag®r,
Northern Railway,
Barada Hsi'use,
N:fiu Delhi,' •

versus

2 « Shrx I.h.S. An and,
Divl, Hailuay Wanagisr,
Delhi Divisian, Ncrthern
Railway, State Entry Road,
New Delhi, Rsspini nts

(Sy Nenc

ORDER (Ok At:)
fay Hen'ble Shri A, IT. Haridasan , Vice-Chairman (3)

This contempt pstitisn arises aut ef the

order datsd 12.1 ,1995 in O.A.fi 1347/94 wherein

th® Tribunal had quashed the diicategarisatisn of

the petitiunsr, dirscted the rssp®ndents tc rcstorG

the applicant ta the past af Eiectrical>Assistant

to treat that the applicant had, at ns stage, been

Q^categarisad. Pursuant t® the order, the respendents

have passed an order in March, 1995 and have taken

back th® pstitianer as Electr„cui Assistant, The
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/p.tltl.n.r has fUsd this Cntsmpt petition stating
that as a rasuit sf the dirsctlsns ccntsinsa in ths
judgshsnl ts ths ssspsndsnts ts ir.at ths pstitisnsr
not having bsan d.catsgarissd, ths pstitionsr uas
Bhtitlsd to c.rtain b.nofits uhlch had boon shown
at sub-p,«3 (a) t. (c) or para 12 of tho Csntshpt
Petition and thasa bonsflts having not yst baon givsn
to him, tho respondents have oomnlttea contempt of the
Tribunal. H. also prayed that action may be taken
against tho respondents under the Contompt of Courts
Act.

•to perusal of the petition and annexur.s
ths.eto, ua find that there uas no intention in tho
minds of the respanc'^nts ta rmmr-i-ifF K.m,& ty. cammit a contempt of the
sraers of the Tribunal. in CQmDli-inr» f-'n fp

All Uuai(ipxx,anc© c@ the Grdcr

th^ have taken the petitisner back as Electrical
-l-sistant. If certain ban.flts which flop fr,,^ ^^0
judgement art still to be given tc the applicant.

is .pen Ids hin to make a representation tc

lesponaents and if ho is not satisfied with the
•utcomo thereof, to seek appropriate relief in
Criginal application instituted in that behalf.

Ulth the above abservatiens. the Consempt
Pe Is i t .13n IS .r®j Ect ed .

(rt.K. /. ,• '
H,2i-J.dasan )

y.C.(3)
n®


